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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
CENTRAL ZONE, BHOPAL (M.P.) 

 
ORIGINAL APPLICATION NO. 03 OF 2024  

 
IN THE MATTER OF : 
 

“SUO MOTO CASE IN RE: NEWS ITEM APPEARING 
IN THE HINDU DATED 03.12.2023 TITLED 
“BATTLING WATER WOES IN LAND OF TRAGEDY” 

 
FACTUAL AND ACTION TAKEN REPORT ON BEHALF OF 

PRINCIPAL SECRETARY (ENVIRONMENT) IN COMPLIANCE 
OF ORDER DATED 20.03.2024 

 
IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That in the present matter, this Hon’ble Tribunal took 

cognizance of the News Article dated 03.12.2023; Titled : 

“Battling Water Woes In Land Of Tragedy” published in 

the Hindu, and thereafter the Hon’ble Tribunal directed 

to submit a further factual and action taken report of for 

remedial actions and to take necessary action according 

to rules. That for the convenience of this Hon’ble Tribunal 

the relevant extract from Order dated 20.03.2024 is 

reproduced hereinbelow : 

“In view of the above report, Secretary 

(Environment) and Member Secretary, 

State Pollution Control Board is directed to 
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take further necessary actions. The 

Principal Secretary may call a report from 

competent expert body for remedial actions 

and to take necessary action according to 

rules and submit the factual and action 

taken report within three weeks.” 

 
2. That in compliance of the aforementioned directions, it is 

submitted that Dated 01.05.2024 has been issued by 

Member Secretary, MPPCB, Bhopal to Director, Bhopal 

Gas Tragedy, Relief and Rehabilitation Department, 

Bhopal (hereinafter referred as “BGTRRD”) for specific 

compliance of eight-point directions issued by this 

Hon’ble Tribunal vide Order dated 20.03.2024. 

Furthermore, Letter dated 29.05.2024 addressed 

BGTRRD, regarding the disposal of 337 MT of waste in 

accordance with the rule of law at the earliest.  The copies 

of letter dated 01.05.2024 and 29.05.2024 are marked 

and annexed herewith as Annexure R-1 (Colly.). 

 

3. Thereafter, BGTRRD vide its letter dated 21.05.2024 has 

stated that the tender for disposal of 337 MT of chemical 

waste material stored in the Union Carbide premises and 
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that the Letter of Acceptance has been issued in favor of 

M/s Pithampur Industrial Waste Management Pvt Ltd 

vide letter dated 13.07.2023, and the Agreement has also 

been executed on 07.10.2023. It is stated that the funds 

for disinfection of chemical substances have been also 

received by Government of India on 05.03.2024 and that 

the process of disposal of chemical waste at Union 

Carbide premises will proceed in accordance with the 

rule of law. A copy of letter dated 21.05.2024 is marked 

and annexed herewith as Annexure R-2. 

 
4. It is further stated that an amount of INR 21,37,03,453/- 

[Rupees-Twenty-one crores, thirty-seven lacs, three 

thousand and four hundred and fifty-three only] as 20% 

advance based on condition no 6.3 of the Tender has 

already been paid in favor of M/s Pithampur Industrial 

Waste Management Pvt Ltd, Distt Dhar for disposal of 

stored waste lying in UCIL premises, vide Order dated 

29.05.2024. A copy of Order dated 29.05.2024 is marked 

and annexed herewith as Annexure R-3. 

 
5. It is stated that the process of remediation of 

contaminated area as per Government of India, Ministry 
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of Environment, Forest and Climate Change, New Delhi's 

letter dated 19.06.2023, the Oversight Committee, 

regarding underground water testing in the Union 

Carbide areas to National Environmental Engineering 

Research Institute (NEERI), Nagpur and National 

Geophysical Research Institute (NGRI), Hyderabad and 

that the funds for the same has been received by 

BGTRRD and will be disbursed accordingly.  

 
6. Furthermore, vide letter dated 21.05.2024 [Annexure R-

2], from Director, Bhopal Gas Tragedy, Relief and 

Rehabilitation Deptt, Bhopal, an amount of Rs 50.00 Cr 

has been provided to Bhopal Municipal corporation for 

the provision of drinking water in the areas around the 

union carbide premises. The Municipal corporation has 

constructed 10 water tanks in 22 settlements of the gas 

affected areas around the union carbide complex and 

provided 10,124 free tap connections Drinking water 

[Narmada River water) is being supplied regularly 

through water supply network. 

 
7. It is stated that initially the matter was taken up as suo 

moto by the Hon’ble National Green Tribunal, Principal 
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Bench, New Delhi and the same was registered as OA 

732/2023. That a Special Study Report, Exploring the 

Heavy Metals Contamination and Basic Water Quality 

Parameters around Union Carbide India Limited (UCIL), 

Bhopal was submitted before Hon’ble National Green 

Tribunal, Principal Bench, New Delhi, wherein detailed 

ground water quality analysis was conducted in areas 

within a 5-kilometer radius of Union Carbide Premises. A 

copy of Special Study Report, Exploring the Heavy Metals 

Contamination and Basic Water Quality Parameters 

around Union Carbide India Limited (UCIL), Bhopal is 

marked and annexed herewith as Annexure R-4. 

 
8. That an affidavit in support of the Action Taken Report is 

filed herewith. 

Date: 08.07.2024        
Place: Bhopal 

 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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Gaurvanvit Jain
Annexure R-1 (Colly.)



9



10



11



12



13



14



15



16



17



18

Gaurvanvit Jain
Annexure R-2 



19



20

Gaurvanvit Jain
Annexure R-3 



21



22

Gaurvanvit Jain
Annexure R-4 



23



24



25



26



27



28



29



30



31



32



33



34



35



36



37



38


